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NOTES OF THE REGISTRY 
I 	

ORDERS OF THE TRIBUNAL 

Order datEd 20,Q1 .06 

Applicant claijiis tO be a LcJer Divisicri Clerk 

in At*ent 	t at Sunabeda in the district o 

Koraput. He joined the services as an LD.0 on 

cisual basis in INS Chilika 	 Hj 

services were reculrised w.e.f. 1.e.92. He h a s, 

been granted ACP benefits w.e.f.1.1.04 vide 

Annexure-?/8 dtd.15.12.04. By filing the present 

Oriinal Application he has sought a direction 

tc. the Respondents to grant him ?CF benefits IV 

computing his errinloyment in LDC cadre i.ef.  

Lw is now well ettld that the entire 

r 
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Orders of the Tribunal 

c 

r-t 	T tt 	L- 

ff 
of caaual service, prior to requ1.arisatin, canrt 

be ignored for arant of PC? benefits. Siniiar 

view has been taken by this Tribunal in the 

order dtd.16.12.05 rendered in 0.A.b.949/05. 

In the aforesaid pramises, this 0.A.( filed 

under Section 19 of the klministr&tive Tribunal's 

Act.1985) is hereby disposed of with a direction 

to the Respondents to re-examine the case of the 

Applicant and antiate the date for grant of 

P benefits to him by computing the entire period 

of his casual service from 8.4.188 till 1.8.1992 

as qualifying service for grant of PC? Benefits. 

The entire exercise, for reconsideration, should 

be done by the Respondents within a period of 

90 days from the date of receipt of a copy of this 

order and necessarry PC? benefits be granted to 

the Applicant from retrospective ciate( than 

01.08.04) in terms of rules, 

with the aforesaid obse rvatic:n and d iréctia n 

this O.A. Yo stands disocsed of. 

Send copies of this order to the Respondents, 
-s A 1  

along with Iices,\  and free copies of this order 

be also handed over to Mr.D.K.Ibhanty,Ld.Counsel 

appearing for the Applicant and to Mr.U.13.Mohapatra 

Ld,Sr.Standinq Coursel;on whom a copy of this 

O.A. has already been 

Mber(J) 


